
RATIFIED -- 

Minutes of Meeting No.07/15 scheduled on 24.06.2014 of Norms Committee(NC-I2 

(DES.1 Section) 

The meeting No. 07/15 of the Norms Committee (NC-I) for the licensing year 2014-2015 was 

held on24.06.2014 under the Chairmanship of Dr. L.B. S~nghal, Additional Director General of Foreign 

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign 

Trade Pol~cy 2009-2014 / Handbook of Procedure Volume-I. The following Members of the Committee 

were present in the meeting: - 

-- 7 
SI.No I Name of the representatives & I Room N o  1 Telephone No. / ~ e p t t .  I 

I 

@HI, U.B. I 
I / 2 1 Sh S.K. Jain, D.O. 23063321 Extn.3318 DIPP, U.B. I 

23063166 1 
Sh. Kanwalinder Singh Sodhi, 736A 1 3' Asstt. Dir. (Mech) 

I 

I 

I 1 
/ Sh, Priya Ranjan, FTDO 404 / 23061562 Ext.265 

I , I 

I I I 

DGFT, U.B. 4. 

DGFT, U.B. 

I -The Conlmittee considered the individual cases of the agenda of this meeting qenerated throuqh the 
online system of NIC. The decisions taken thereon are as under: 

Sh. Parveen Sharma, Dy.DGFT 

mmittee decided t o  reject their case with the direction t o  pay the Custom Duty and applicable 
erest for regularization of the license (Copy of the said U.O. be forwarded to  RA and firm) 

RA may take necessary action accordingly. 

302 

'Meet No1Datz.7'80- Status: 
DlrZ 1,IMlTED 41JC1t 20 14 I)clferr.ed 

21 06 3014 

t: 07 10088330 Deter 
L)are:OL 08.20 14 

23061562 Extn.146 



- -- - - - - 
m has been asked t o  furn~sh a cert~f~cate from the ' 
of Hydro Carbons in the Ministry of Petroleum and ' 

tural Gas, Government of India, t o  the effect that the sa~d Imported goods are requ~red for 

hey have already written letters dated 25.03.2014 and dated 20.05.2014 to  the RA, Mumbai in 
, respect of ratification of subject AA. By the aforesaid letters, they have intimated RA, Mumbai that in 
' theappllcatron for Issuance of Advance Author~sat~on application, they have subm~tted that the Input 

covered under sald l~cence are import of components alone, as Input, on net t o  net basis without an 
wastage, as per provision of General Note No. 4 for Engineering Products. Accordingly there is n 
need to  send a set of application to  NC-I. The Committee further noted that the DES-I has requeste 
RA, Mumbai either t o  forward copy of application or t o  apprise NC-I whether the authorization was 
issued under GN-4 basisand dec~dedto ask the RA, Mumba~ t o  clarify the status of ratif~cation of 
Advance Authorlsat~on by srnd~ng the coples of !he ccrrespor~denccs made to DES-I by the firm Case 

L A C  No Date 0 11 0722349 Defer 
031951040 0079 l i AM13 3901 201: Date 05 08 30 14 

ecision :The Committee noted that the firm has been asked furnish a certlf~cate from the duly 

m 



rtificate and decided to  remind firm by reiterating the above said fact. The Committee furthe 
ecided t o  send a copy of the communication that would be made in this regard to  Directorate o 
ydro Carbon. Case i s  deferred to  05.08.2014. 

Meet No/Date:7/80- Status: 
ALC2/20 14 Deferred 
24.06.20 14 

Lic Noil>ate 34 10036266 Defcr 
26022013 Date 05.08.20 I3 

Decision :The Committee noted that the firms has been asked to  provide Amendment Sheet vide 
letter dated 07.03.2014, reminder dated 08.05.2014, final reminder dated 20.06.2014 and decided to 
wait for firm's reply. Case is deferred to 05.08.2014. 

and 10"' reminder dated 17.06.2014 has beer1 given to the EPCG Division. The Committee further 
noted that EPCG Division has not sent their inputs till date and decided t o  remirtd them for 
expediting their comments. Case is deferred t o  05.08.2014. 

I {(,; l ' i i c  l<L-.,\ t , - ~ l t  
:O I ;iSO:050~00094, Ah4 14; :05/23/040/000 16IAM 141 ate:05.08.2014 

thorised officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum and 
atural Gas, Government of India, t o  the effect that the said imported goods are required for 
etroleum operations, vide letter dated 20.06.2014 followed by e-mail dated 20.06.2014 but the firm 
as not furnished the aforesaid certificate and decided to  remind firm by reiterating the above said 
act. The Committee further decided to  send a copy of the communication that would be made in this 

regard to  Directorate of Hydro Carbon. Case is deferred to  05.08.2014. 

Decisiorl :The Committee noted that the firm's application has been forwarded t o  MSME on 
20.06.2014 for examination and comments which is under their examination and decided t o  remind 

s. Case is  deferred to 05.08.2014 



SWjlO dated 24.06.2014 which are as under: 
1. Net Empty weight of export product may be spec~fied as 7500 IQs. 
2. Words "lmpervious Graphite" may be prefixed with the description of import items at SI. No 

1 & 2 and total quantity of these two items put together may be allowed as 3944 Kgs. a 
1.57 Kgs./Kg. content in the export producttaking clue from SlON C-1904. 

3. Words "lmpervious Graphite" may be prefixed with the description of import item at SI. No 
3 and quantity of this item may be allowed as 499 Nos.(1662 I<gs.) on net t o  net basis. 

4. Quantities of import items at St. No. 4 to 6, 9 & 10 may be allowed on net to net basis with 
accountability clause. 

5. Import items at SI. No. 7 & 8 may be deleted as firm has not given the specific use of these 
two import items. 

for examination & comments followed by reminder dated 20.03.2014& 15.05.2014. After that on 
request of Technical Authority, C&PC, firm's application alongwith enclosures have been forwarded 
to  C&PC for expediting their comments but their comments have not been received till date and 
decided to remind C&PC again. Case is deferred t o  05.08.2014. 

se i\io.:l/12/80-ALC212013 Party Name:PKANIT,\ Meet ico/Date,7/YO- Status: 
ENGINEERING SOLUTIONS ,ALC212014 Deferred 
PRIVATE LIMITED, '24.06.201 4 

" " "- -- 
RLA File Lic.No/Date:07 10097670 Defer 
:07/241040/00 144iAM 141 '22.08.201 3 Date:05.08.20 14 

MSME on 07.05.2014 for examination and comments which is under their examination a n d  dec~ded 
to  remind MSME for expedrting their comments. Case is deferred to  05.08.2014. 

tlQ File l<iA-l FIIC Lic.No Ilnte:05 10363605 Defer 
:O I :80105010027?/AM 14, .05/23/040/0012 1 142.1 141 26.08.30 1 3 Date:05.08.30 I4 



ecision :The Comm~ttee noted that the firm has been asked to  provide information as per DC 
SME) UO Note no. 30(101)/13-ME dated 06.06.2014, vide letter dated 13.06.2014 which has not 
en received till date and decided to  send reminder. Case is deferred to  05.08.2014. 

'20.06.2014 for examination and comments which is under their examination and decided to  remind 
MSME for expediting their comments. Case is deferred to  05.08 2014 

Case \o,:SS/l5180-hLC2/2013 Party Name:I-'OLhlOR W E E L  Meet No~I)ate.71XO- Status: 
P\'T LTD A LC'2/ 2U I 4 Ikferred 

24 06.20 11 

tiQ E~le l iLA File 1 I C  No i)atc.O!,l0057433 1)ef'er 
l 5  :01~80~050:~031 I1AMi-I 09,1_4 0.10100249 +'i\hl 1-1 ' 7 0  08 30 l 3  11c%te:05.08.70 14 

Decision :The Committee noted that the firm's reply dated 12.05.2014 has been forwarded to  DHI 
on 15.05.2014 which actually pertains to  MSME and decided to  forward the sarne to MSME for 
examination and comments.Case is deferred t o  05.08.2014. 

Case lu.:56/15/80-AL,C 212013 1';11.t) %,t~ne PO1 h1013 $ 1  t i  ! \feet \\) I)nte 7t80- Status: 
PV7 L I D  Ileferred 

on 15.05.2014 which actually pertains tc! MSME and decided to  forward the same to MSME for 
examirldtron and comments C ~ i e  I S  deferred to 05 08 2014 

Status: 
OLS INDIA PVT Deferreti 

01 80 O i O  Oii292'~14f 14 05  27 O!O 0022q 1 \ 1 i - i  00 09.20 I Date:() 08.20 14 

Decision : The Comm~ttee noted that the firm has been asked t o  furnlsh a certificate from the duly 
authorlsed officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum and 
Natural Gas, Government of India, t o  the effect that the said imported goods are required for 
petroleum operations, vide letter dated 20.06.2014 followed by e-mail dated 20.06.2014 but the 
firm has not furnished the aforesaid certificate and decided t o  remind firm by reiterating the above 
said fact. The Committee further decided to  send a copy of the communlcatlon that would be made 
in this regard to  Directorate of Hydro Carbon. Case is deferred to 05.08.2014. 

A 



Decision :The Com3nlttt\e dec~ded to ratrfy rrorrni on the basis of C&PC 0 M No 45012/%32/2013- 
PC-II dated 29.05.2014 (Copy is t o  be forwarded to RA and firm). 

Case No.:1/18/80-ALC2/2013 Party Name:GREATOO Meet No/Date:7/80- istatus: 
MOLDS INIIIA PRIVATE ALC2/20 14 Defer4red 
Llk,IITED 24.06 20 14 

ate:OS.O8.20 14 

on 30.05.2014 
which actually pertains to  MSME and decided t o  forward the same to MSME for examination and 
comments Case 1s deferred to  05.08.2014. 

Case No.:8/15/80-ALC212013 Party Name:iSGEC HEAVY Meet No/Date:7'80- Status: 
ENGINEERING LlhliTED ALC2;2014 Apptaoved 

24.06.201 4 

H Q  File RLA F ~ l e  l2ic.No1Date:O5 10366078 
:0 1~801050~00264/~\h114~ .05123J040'00155!AM 1-1 19.09.20 13 

Decision :The Committee decided to  ratify norms on the basis of DlPP U.O. Note No. 12/88/2014- 
TSW/2O dated 24.06.2014 which are as under: 

1. Net Fabricated weights of 184.38 MT & 177.92 MT may be specified with the quantities of 
export products at SI. No.1.B 2 respectively. 

2 .  Word "Relevant" may be prefixed with the description of import items at Sl. Nos 1, 2 & 3 
3 Qu3ntrties of import items at SI. No 1, 2 & 3 may be aiiomed a s  10417 I<gs / Kg coptent In 

30 
the export products as clalmed by the firm. 

4. Total quantlty of import items at SI. No. 1,2 & 3 put together may be restricted as 321880 Kg 
5. Quantity of import item at SI. No. 4 may be allowed as 24 Nos. on net t o  net basis. Duty free 

weight of this item may be allowed as 44667 Kgs. inclusive of 4.17 % wastage as claimed by 
the f~ rm.  

6 .  Quantity of import item at  SI. No 5 may be allowed as 21 Nos.( 10395 Kgs.) on net to net 
b a w  with accountab~lity clause. 

7. Quantity of import item at SI. No. 6 may be allowed as 6 Nos.( 21 Kgs.) on net to net basis 
with accountability clause. 

8. Quantities of import items at SI. No. 7, 8 & 9 may be allowed as applied for i.e. 14000 Kgs., 
14000 Kgs. & 120 Kgs. Respectively. 



authorised officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum and 
atural Gas, Government of India, to the effect that the said imported goods are required for 
troleum operations, vide letter dated 20.06.2014 followed by e-mail dated 20.06.2014 but the 
m has not furnished the aforesaid certificate and decided to remind firm by reiterating the above 

ittee further decided to  send a copy of the communication that would be made 
ctorate of Hydro Carbon. Case i s  deferred t o  05.08.2014. 

C asc Yo.:24/18/80-6%1.C2/2013 P a t \  \ame tIEL\fOET bleet No Date 7'80- Statuc: 
Ill I3Hi R \Y l>  f ) l  \ \ I  I (  \ I  ( 3 201-1 Defcrt-ecl 
I 1 ( k i \ o l  i)(~ii 4 l\ul i 1' 2-1 00 2 0  I i 

by C&PC directly followed by DGFT reminder dated 20.03.2014alongwith C&PC deficiency letter, final 
reminder dated 20.06.2014, e-mail message dated 20.06.2014 and decided to wait for further 15 
days tor the reply of tirni falling wh~ch t h e  Corninittee would be consrra~ned to reject t h e ~ r  case w ~ t h  

irection to pay the Custom Duty and applicable interest for regularization of the license.Case i 

Lic,No!Date:04 10 150 143 
20.09.20 13 

23 Decision :The Committee noted ubmitted SDL 11 for item No. 17 to 19 & 35 
in spite of repeated request and decided t o  delete the aforesaid item and ratify norms of all other 
items as they are components under GN-4 (Total No of items 39)on the basis of DHI UO Note no 
3(90)/13-TSW(B) dated 03.06.2014 (Copy IS t o  be forwarded to RA and firm). 

RLA may take necessary action accordingly. 

(';ise \o.:30/18180-&LC212013 Part) T a m e  tl<SH 01'7'1 Meet Yo1Date.7 80- Status: 
llef'erred 

:05123/04010025 1 /AM 141 ate:05.08 20 14 

Decision :The Committee noted that firm has not replied t o  deficiency letter dated 03.04.2014 sent 
by DElT directly followed by DGFT reminder dated 20.06.2014 alongwithDElT deficiency letter, e-mall 
message dated 20.06.2014 and decided to Walt for firm's reply. Case I S  deferred to  05.08 2014 



( ' 2 s ~  ho.:1?11H/MO-AI,C212013 Party Name UI1AKAT 1iEAVY Meet NoIDate.7180- Status: 
EL,ECTRICAI,S 1,IMlTED ALC2120 14 1)cfcrred 

24.06 20 14 

ti() F ~ l e  i i l  1 T11e 1 ic Noinate l I 10027689 Defc~ 
3i 0 1 80'050 00347, \ X I  ! 4 1 I 2 1 0 $0 0000-k \ \ I  I -i 70 09 70 1 3 Date 05 08 20 14 

Llecision :The Committee noted that the flrm's reply dated 12.03.2014 has been forwarded to DHI 
on 14.03.2014 for examlnatlon and comments which has not been received till date and decrded to 
remlnd DHI for expediting thelr comments. Case IS deferred to  05.08.2014. 

C':t\e No.:3dll W8O-ALC 212013 Pal t blcct NoIDdtc.7180- 
RSENSc POUBRO 

f 1 0  File 
0 1 /80/05010036JIAM 141 01002681/\M 141 

Decision :The Committee noted that the flrrn's appllcat~on forwarded to Department of Defence 
Production for examlriat~ori thelr cornments and t h o  i1ei)artmeiit of Eefellce Productrori ( D U P )  vide 

76 t he~ r  ID No 803/2011/D(EPC) dated 11 06.2014 has ~n t~mated  that they have exam~ned the matter In 
consultation with M/s. Hindustan Aeronautics Ltd. (HAL) {a Govt. of India Enterprises, Ministry of 
Defence} and M/s. HAL have informed that fixation of wastage norms would depend on the type of 
the raw material used for production and the process of manufacture of the deliverable product. The 
Committee further noted the information provided by DDP that they are not in a position to 
comment on the matter. The Corni-nittec?, after deliberations with Technical Authority (TA), DIPP 
present ~n the meeting, cicclded to a i k  th r  frrm to furnrsh the ~nformation in respect of 51 No 3,4, 5 & 
11 of Standard Defic~ency Format. Case IS deferred to  05.08.2014. 

CRIC No.:21/18 

f 10 r ~ l e  RLA F ~ l e  Lic.No/Date:05 103671 JS De 
'0 1 8(3/050/0035 IIAM 141 ~05/2310J0/0017~~1~2rC1141 30.09 20 13 

,, Decisioti :The Comm~ttee noted that the firm has been asked to  furnish a cert~ficate from the duly 
L i 

authorised officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum and 
Natural Gas, Government of India, to the effect that the said imported goods are required for 
petroleum operations, vide letter dated 20.05.2014 followed by e-mail dated 20.06.2014 but the 
firm has not furnished the aforesa~d certificate and decided to  remind firm by reiterating the above 
sald fact. The Comm~ttee further decrded to send a copy of the communlcatron that would be made 
In this regard to Directorate of Hydro Carbon. Case is deferred to  05.08.2014. 

C'RPC' N0.:O/l8/80-~\1,C2/2013 Part) b a n e  A l  CIOM Ihl)lr\ \,lcet ho1 i ) a i c  7180- "s,alu\: 
1 141111 I1 A l C ?  201 t 1)cferrc~ti 

on 06.06.2014 for examination and comments and decided to  wait for their comments Case i s  



deferre 

or deemed export against invalidation letter t o  EPCG license) has been sought vide DES-I letter dated 
22.11.2023 followed by reminder dated 20.3.2014 and e-mail message dated 31.3.2014, The 
Committee further noted that the firni has not repiled to the deficiency letter dated 16.4.2014 given 

3 0 
1 & 2 and total weight of these two items put together may be allowed as 5234 Kgs. as 1.57 
Kgs./Kg. content in the export product taking clue from SlON C-1904. 

3, Words "lmpervious Graphite" may be prefixed with the description of import item at SI. No. 
3 and quantity of this item may be allowed as 780 Nos.(2596 Kgs.) on net t o  net basis. 

4. Quantities of import items at SI. No. 4 t o  6, 9 & 10 may be allowed on net t o  net basis with 
accountability clause. 

; 5. Import items at SI. No. 7 & 8 may be deleted as firm has not given the specific use of these 
two import items. 

6. Quantity of import item at SI. No. 11 may be allowed as 2000 Nos. on net t o  net basis. 

RLA may take necessary action accordingly. 

I)txcisiorr :The Committee noted that the firm has not replied to the deficrency letter dated 
15.5.2014 and dec~ded to send reminder t o  the firm Case IS deferred to  05.08.2014. 

Meet NoIDate 7180- 



Dntc.05 08 110 14 

Decision :The Committee noted that the firm's reply dated 16.06.2014 has been forwarded to DHI 

on 20.06.2014 for examination and comments and decided t o  wait for their comments. Case is  
eferred to 05.08.2014. 

Case i\io.:1/2 1/80-ALC2120 13 

followed by reminders dated 20.03.2014,09.05.2014, e-mail message 09.05.2014 for expediting their '  
comments and after that 010 DG, Shipping have informed that they have not received the firm's 
application. The Committee further noted that the firm's application has been sent t o  them again on ;  
05.06.2014 by speed post but their comments have not been received ti l l  date and decided to send 
another reminder t o  them. Case is deferred to  05.08.2014. 

feel No Date 7,80- 
RkCISION PV T LTD , 

50/00496/AM 14i 

iotl :The Comm~ that frrm's c lar~f~c 
; 4 

or deemed export agarnst lnvalldat~on letter to EPCG l~cense) has been sought vrde DES-I letter dated 
14.02.2014. The Committee further noted that the firm has not replied to  the deficiency letter dated 
07.03.2014 followed by reminder dated 20.03.2014, after that firm's has sought 15 days time which 
was already over and after the expiry of time sought by the firm another reminder dated 17.06.2014' 
followed by e-mail dated 20.6.2014. The Committee decided to  wait for their reply. Case is deferred 
to 05.08.2014. 

HQ rile 
O 1180i050 0049714kl I 4  

35  

07.03.2014 followed by reminder dated 20 03.2014, after that firm's has sought 15 days trme which 
was already over and after the explry of tlme sought by the firm another reminder dated 17 06 2014 
followed by e-marl dated 20 6 2014 The Comrnlttee decrded to wait for therr reply. Case 1s deferred 



.)b 
29.05 2014 i.e. import may be allowed with 7% wastage as fixedlratified in the case of fixation of ad- 
hoc norms of advance authorisallon 0810127774 dated 07.01.2014 issued to rL/l/s. Screen o Tex India 
Pvt. Ltd., vide DC (MSME) UO Note No. 30(34)/2014-ME dated 13.05.2014 (Copy is to be forwarded 
to RA and firm) 

RLA may take necessary action accordingly. 

\ I C C J  L o  1) i lc -) 80- Statu\: 
Deferred 

on 23.06.2014 for examination and comments and decided to  wait for t h e ~ r  comments. Case I S  

deferred to  05.08.2014. 

Case Yo.:2 

HQ File RI,,\ File 

38 ate.05 08 20 I3 

alongw~th enclosures have been sent to C&PC again on 30.05.2014 with the request for expediting 
the~r  comments and decided to  remind them Case is deferred to 05.08.2014. 

I)eci\iori :The Comm~ttee noted that the firm's reply dated 10 04 2014 has been forwarded to  C&PC 
on 17 04 2014 for examination and comments The Comm~ttee further noted that f~rm's applicatron 
longw~th enclosures have been sent to C&PC agaln on 30 05.2014 w ~ t h  the request for exped~ting 

Status: 
A1 C 2 201-1 I)ekt.red 
24.06.70 1 -1 

<\ 



1HQ File RL,4 File Li~.No/Date:3210070400 Defer 
:0 1 /80/050/004 1 O1AM 141 :32/2110401001411AM141 128.1 1.2013 Date:05.08.2014 

Decision :The Committee noted that the firm's reply dated 07.04.2014 has been forwarded to DHI 
on 06.06.2014 for examination and commentsand decided to remind them for expediting their 
comments. Case 1s deferred to 05.08.2014. 

C212013 Party ha~i ie :  BOTIL 01L Meet No/Date:7180- 
TOOLS INDIA PVT ALC2120 14 
LTD(F0RMER 

EIQ File RLA F ~ l e  
0 1 80 050 004 18 Ahl I 4  05 27 0J0100?43 \hl 14 

4 i 
Decision :The Committee noted that the f ~ r m  has been asked fu 
authorised officer of the Directorate General of Hydro Carbons in 
Natural Gas, Government of India, to the effect that the said imported goods are required for 
petroleum operations, vide letter dated 20.06.2014 followed by e-mail dated 20.06.2014 but the 
firm has not furnished the aforesaid certificate and declded to  remind firm by reiterat~ng the above 
said fact. The Committee further decided to send a copy of the communicat~on that would be made 
In this regard to Directorate of Hvdro Carbon. Case is deferred to  05.08.2014. 

I 1Q file RI. \ 1 llc 

42 0 1 801050 00423 /\%I 14, '24'040'00288/AhlI4/ 

Dec 
IPHW dated 15.05.2014 (Copy is t o  be forwarded to  RA and firm). 

RLA may take necessary act~on accordingly. 

Case No.: 19121180- Party han1e:GLOBE HI-FABS Meet No/Date:7/80- Status: 
ALC212013 ,ALC2/20 14 Deferred 

124.06.2014 

Decisioli :The Comm~ttee noted that firm ha 
followed by e-mail message dated 20.06.2014 and decided to wait for firm's repiy.Case IS deferred to 



C:1~e\o.:4124/80-iL.(2/2013 f ' < \ i t > \ c t ~ ~ ~ c 1 5 C ~ l C  l i t  \ \ )  \llcer 20 I)'lte 7 80- '.tatus: 
NGIVECRIN(; Llh117 LD Deferred 

35 

followed by e-mail messagp dated 20.06.2013 arid decrded to wait for frrm's reply.Case is deferred 

Date 05 08 20 11 

followed by e-mail message dated 20.06.2014 and decided to  wait for firm's reply. Case is deferred 

1'ai-t) Lleet NolDate.7/80- Status: 
N~II~~:MOTHERSONSUMI ;\LC2120 14 Approved 
SYSTEMS LTD., 24.06.201 4 

liLA File Lic.N0iDate:05 10373490 
05 '341'0301003 161Ab114, 13.12.2013 

cisiorl :The Commrttee decided to  ratify norms on the bas~s of C&PC O.M.No. 46011/79/2007- 
PC-II dated 27.05.2014 (Copy is t o  be forwarded to  RA and firm). 

RLA may take necessary action accordingly. 

C212013 Party Nalne:LAKSEN& hleet NolDate:7 80- Status: 
I O I ' D R O  I 19111'f'D \ I  C1/30li  De Se r red 

2-4 00 20 i 4 

FIQ bile K L h  File L1c.No/llate:O-3 107623 19 Defer 
48 01 18010501005 1 OiAM 141 :031951040100539lAM 141 18.12.2013 Date:05.08.20 14 

llowed by e-mail message dated 19.06.2014 and reminder dated 20.06.2014 and decided to  wait 
for firm's reply.Case is  deferred to  05.08.2014. 



f~rm's reply Case IS deferred to 05 08.20111 

Case ~ o . : 7 / 2 4 / 8 0 - ~ ~ ~ 2 1 2 0 1 3  

HQ File 
0 1/80/050/00484/AM 13' 

5 0 
Decision :The Committee 

Party Name:MOTHERSON ,Meet No/Date:7/SO- Status: 
SUM1 SYSTEMS LTD., ALC2120 14 Deferred 

24.06.201 4 
- " -  

liLA File ~ ic .~o /Da te :05  i0373960 Defer - 
05, ;?41040/0014OiAM 1.1: 19.12 1013 Date 05 08 70 14 

noted that the f~rm's appl~cat~on has been forwarded to C&PC on 
14.02.2014 for examination and comments. The Committee further noted that firm's applicatton 
alongwith enclosures and reminder have been sent to C&PC again on 30.05.2014 with the request for 
exped~ting their comments but the same have not been received ti l l  date and decided to  remind 
them. Case is deferred t o  05.08.2014. 

CRSC No.:6/2J/XO-ALC212013 Pal ty Nanie ISGEC' HEAVY 
ENGINEERING LIMITED 

5 1 

LA may take necessary action accordingly. 

on 20.06.2014 for examination and comments and decided to  wait for their comments. Case 1s 
deferred to  05.08.2014. 

Case No.: l 8/PJ/80-r\l,C'2/2013 f'n~?! Narne DIIIPI_I,\ Ll. A 



24 00 7 0  I 4  

Lic.No/Date 05 1037441 1 Defer 
Date:05 08.20 14 

4 has been forwarded to DHI 
on 20.06.2014 for examination and comments and decided to wait for their comments. Case is 
deferred to 05.08.2014 

eet No/Date:7/80- 
OUBRO LIMLTED 

5 5 0/00737/AM 141 

ted that firm has not replied to deficiency letter dated 08.05.2014 
followed by e-mail message dated 19.06.2014, reminder dated 19.06.2014 and decided to wait for 
flrm's reply.Case is deferred to  05.08.2014. 

asc No.:29/21/80-.i\LC2/2013 Part) Nrrme.BtlARA f ME \\'k 4leet Y o  I>:1tc:7'80- btitIU5: 

i.LC'I IilC \ L S  LI\IIl'L:D 1)ckrretl 

ate.6 I1000 1 1 14 

Decision :The Committee noted that the firm's application has been forwarded to  M/o Defence for 
examination and comnients which has been sent to  M/o Defence on 29.04.2014 followed by 
eminder dated 23.06.2014and decidedto wait for M/o Defencecomments. Case is deferred to 

- - -  
- Case i o n 3 9 / 2 i 8 0 - ~ ~ ~ 2 / 2 0 1 3  party N ~ ~ ~ ~ : G O D R E J &  BOYCE 'Meet No/Date:7/80- Status: 

MFG. CO LTD.. ALC2120 14 Approvet1 
14 06 2013 

ti() F I I C  f<i \ 1 11e I I C  20 I ) i ~ ~ c  0 :  10764504 
O I  80 050 005 I6 \ ; \ I  14 0;  C)41010 00787 \ \ I  i 4  06 01.2014 

Decision :The Comm~ttee decided to ratify norms on the bas~s of DlPP U.O. Note No, 12/88/2014- 
TSW/57 dated 24.06.2014 which are as under: 

(i) Net Empty weight of export products may be specified as under: 

7- : -- Tll- -.-~ -- 
57 i Net E SI, ; X I , Si. \o. j Net Ilillpi! / 

1 NO. 1 \$'eigl~, 1 K O .  1 ti'eigl3t 
I I 

I 
1. I ( i%s.) -.-i__ia) I 



werght of t h ~ s  Item may be allowed as 144408 Kgs. inclusive of 36. 
20 % recovery from scrap. 

(ii) Quantity of import item at SI. No. 2 may be allowed as 207 Nos. on net t o  net basis. Duty free 
werght of this item may be allowed as applied for i.e. 7445 Kgs. inclusive of 3 % wastage. 

( 1 1 1 )  Quant~ty of import Item at SI No 3 may be allowed as 6 Nos on net to net bas~s Duty fr  
we~ght of this item may be allowed as 13474 Kgs. inclus~ve of 20 8 96 wastage after tak~ng 
% recovery from scrap. 

(IV) Quantity of Import item at SI. No. 4 may be allowed as 57 Nos. on net t o  net basis. Duty fre 
weight of this item may be allowed as applied for i.e. 1524 Kgs. inclusive of 3 % wastage. 

(v) Quantity of import item at SI. No. 5 may be allowed as 6 Nos. on net t o  net basis. Duty f r  
we~ght of t h ~ s  item may be allowed as 27107 Kgs. inclusive of 68 % wastage after taking 20 
recovery from scrap. 

(vi) Quantity of import item at SI. No. 6 may be allowed as 76 Nos. on net t o  net basis. Duty free 
weight of this item may be allowed as applied for i.e. 3887 Kgs. inclusive of 3 % wastage. 

(vii) Quantity of import item at SI. No. 7 may be allowed as 1 No, on net t o  net basis. Duty free 
weight of this item may be allowed as 3206 Kgs. inclusive of 60.7 % wastage after taking 20 
% recovery from scrap. 

(viii) Word "Relevant" may be prefixed with the description of import items at SI. No. 8 t o  14. 
(ix) Qtlantity of import item at SI. No. 8 may be allowed as 360850 Kgs. (38896 Meters) 

inclusive of 3 % wastage and restricting the quantity of spares to 2 %. 
(x) Quantity of import item at 51. No. 9 may be allowed as 51029 Kgs. (45067 Meters) inclusive 

of 3 %wastage. 
(xi) Quantity of import item at Sl. No. 10 may be allowed as 74342 Kgs. (96282 Meters) 

inclusive of 3 %wastage and restricting the quantity of spares to  2 %. 
(xii) Quantity of import item at SI. No. 11 may be allowed as 32424 Kgs. (27541 Meters) 

inclusive of 2 % wastage and restricting the quantity of spares to  2 %. 
(xiii) Quantity of import item at SI. No. 12 may be allowed as applied for i.e. 185615 Kgs. as 1.03 

Kgs./kg. content in the export products. 
(xiv) Quantity of import item at SI. No. 13 may be allowed as 85990 Kgs. inclusive of 17.4 % 

wastage after taking 1/3'~ recovery from scrap 
(xv) Quant~tv of ~mpor t  i tem at SI No 34 mzy be dllowed as 2709 l<gs ~nclusive of 35 2 % 

wastage after tak~ng 1/3'~ recovery from scrap. 
(xvi) Quantities of import items at $1. Nos. 15,16 &17 may be allowed as 6076 Kgs. each. 
(xvii) Quantities of import items at SI. Nos. 18, 19 &20 may be allowed as applied for i.e. 2124 

I@., 2124 Kgs. & 513 Kgs. respectively. 

RLA may take necessary action accordingly 

ollowed by e-mail message dated 08.05.2014 and decided to send reminder to firm.Case is deferred 



'decided to  send reminder t o  firrn.Case is deferred t o  05.08.2014. 

eet Yo  [)ate 7180- St:\tus: 
Lc'2,20 i 4 Appro\ ed 

24.06.20 14 

f-1Q F i 1 z RLA Fi le  Lic.NolDate:3 1 10062 134 
60 .0 1, SOi050,00499'AW' :3 1183/040/00 19 1 ' A M  1-11 15.01.2013 

Decision :The Comm~ttee decided to ratify norms on the basis of DC (MSME) ID Note No. 
30(40)2014-ME dated 19.05.2014 (Copy is  to  be forwarded to  RA and firm). 

RLA may take necessary action accordingly. 

(i) Information in respect of SI. No. 3, 4, 11 & 12 of Standard Deficiency Format, for export 
0 i product at SI. No.5 (Cassettes). 

(;I) We~ght of 1 No, of Blank sheet [Size 0.5 mni x 450nim x 899 mm)  for export item at SI. No. 1 
has been indicated as 3.08 I(gs. in the calculations and the same may be clarified and 
corrected as i t  should be 1.61 Kgs. 

(iii) Weight of 1 No. of Blank sheet (Size 0.5 mm.x 550mmx 1330 mm)for export items at SI. No. 2 
& 3 has been indicated as 3.982Kgs. in the calculations and the same may be clarified and 
corrected as it should be 2.926 I<gs. 

Case is deferred ro 05.08.2014 

(I) Net we~ght  of export products at SI No. 1 & 2 may be spec~f~ed as 25223 Kgs. & 12613 Kg 



(ii) Quantity of import item at Sl. No. 1 may be allowed as 10045 Nos. (27995 Kgs. inclusive of 13 .  
%wastage after taking 113'~ recovery from scrap. 

(iii) Quantity of import item a t  51. No. 2 may be aliowed as 5023 Nos. (13999 Kgs. inclusive o 
wastage of 11 % after taking 1/3'* recovery). 

Case ho.:-10/24180-4LC 212013 Party h a m e  1 4RSF,\& Meet Yo Date 7 80- S ~ R ~ L I E :  
rOl. f3RO l , l \ l l  1 F 1) 1 ( 2 0 1.1 I)tfcl r etl 

24 06 20 I4  

0501005 I 7iAM 141 

through post and e-mail both) but sought time for six weeks vide their letter dated 17.06.2014 and 
dec~ded to  grant six weeks times to  them for forwarding requisite information. Case is deferred to 
05.08.2014. 

Case is deferred t o  05.08.2014. 

6 5 
Decision : The Comm~ttee noted t h a t  hard copy of  f~rm's appl~car~on lias not been teceived from 
RA, Bengaluru as requested vlde letter dated 20.3.2014, emall on 27.3.2014, rem~nder on 08.5.2014, 
e-mail on 09.5.2014, reminder on 20.5.2014 and decided to  send reminder t o  RA, Bengaluru and the 
copy of communication t o  firm also for forwarding hard copy of firm's application. Case is deferred to 
05.08.2014. 

C'ase ;\;o.:21/7/80-,4LC:2i201-1 I I .  1 I I 'ilec? ho! l)alc:7 80-  Stilt us: 
I)el'e~.red 

66 
50100 158iAM151 

09.06.2014 for examination and comments and decided t o  remind MSME for expediting their 



comments. Case IS deferred to 05.08.2014. 

50/00 138 AX1 151 Oi00344! 4 M  14 Date:05 08 20 14 

Decision : The Committee hat the firm's appl~c been forwarded to  DlPP on 
20.06.2014 which actually pertains to  C&PC and decided t o  forward i t  t o  C&PC for examination and 
comments. Case i s  deferred t o  05.08.2014 

C:ase No.:1/1/80-ALC2/2014 Party harne. StllAI<TI PUhII'S Meet No/tI'1te:7!80- Stirtus: 
(INDIA) E TD., ALC2/20 14 Deferred 

Decision : The Committee noted that hard copy of firm's application has not been received from 
A, lndore as requested vide letter dated 08.5.2014, reminder dated 20.6.2014 and decided to send 
nother reminder t o  RA, Indore and the copy of communication to  firm also for forwarding hard copy 

for examination and comments. Case is deferred to 05.08.2014. 

eet Yo Date 7 80- 

7 
as been sent t o  DHI on 19.06.2014 for 

examination and comments and on the basis of recommendation of Technical Authority, DHI 
present in the meeting, decided t o  ask the firm to  submit the revised description of the export 
product which should exclude the items in import list and specific ratings and use of export product. 
Case is deferred to 05.08.2014 

RIVATE LIMITED Deferred 



20.06.2014 which actually pertains to  DlPP and decided to  forward it t o  DlPP for examination and 
comments. Case i s  deferred t o  05.08.2014. 

71 examination and comments. The Committee further noted that firm's clarification on type of export 
(whether physlcal export or deemed export against invalidation letter t o  EPCG I~cense) has been 
sought vide DES-I letter dated 19.06.2014 wh~ch has not been received ti l l  date and decided the 
following: 

(i) t o  remind DHI for expediting their comments; 
(ii) t o  wait for firm's reply. 
Case is deferred to  05.08.2014. 

eet NoIDate.7180- 
STRUMENTS PVT LTD 

50100 1671AhI I5 01000 IOiAM 151 

,, 1)erision : The Committee dec~ded to ratlfy norms on repeat basis as per DlPP U.O. Note No. 
1 )  

12/88/2014-TSWl73 dated 24.06.2014 which are as under: 
Net weight of export product may be specified as 754.3 Kgs. 

2. Quantity of import item may be allowed as 3303.8 Kgs. inclusiveas 4.38 Kgs./Kg. content in 

export product after taking 6% recovery from scrap. 

eet No/Date:7/80- 
ROCESS ENGINEERING 

Dl A PVT. LTD . 
HC) F ~ l e  f < l  \ i-[It? l a t e  0; i 0 ;8-180 I U e l e ~  
01 XO/OS0,00ibX . \ A l l 5  05,'3:,040/00468 &\hi i 4 34 04 2014 Date.05 08 20 1-4  

74 Decision : The Committee noted that on the recommendation of DlPP UO Note No. 1218812014- 
TSW/74 dated 24.06.2014, the Committee decided to  ask the following information from the f~rm:- 

1. Details of import item at SI. No. 1 as i t  does not appear t o  be a Raw material/Component 
for the export product. 

2. Details of manrlfacturing activities by them in their plant on import item at SI. No. 1 
Case IS deferred to  05 08 2014. 



iOiOO084/,4M 15/ 

RA, Bengaluru and a letter dated 20.6.2014 followed by e-message dated 20.6.2014 have been sent 
t o  them for forwarding hard copy of firm's application. The Committee decided t o  remind RA, 

Bengaluru for forwarding the same and the copy of communication to firm also for forwarding hard 
copy of firm's application. Case 1s deferred to 05.08.2014. 

n sent t o  C&PC on 19.06.2014 
76 for examination and comments. The Committee further noted that firm's clarification on type of 

export (whether physical export or deemed export against invalidation letter t o  EPCG license) has 
been sought vide DES-I letter dated 19.06.2014 which has not been received till date and decided the 
following: 
( 1 )  to rernind C&PC for expedit~t?g their comments; 
(~ i )  to wait for firm's reply, 
Case is deferred t o  05.08.2014 

1 10 t 111 L A C  No, Date 05 i 0385024 Defer 
0 1 80 050 00 1 30141\1 1 5 Date:05.08 20 14 

been sought vide DES-I letter dated 20.06.2014 which has not been received t ~ l l  date and declded the 

(i) to  send firm's application to  MSME for examination and comments; 
(ii) t o  wait for firm's reply. 
Case is deferred to  05.08.2014. 

Case ho.:28/7/80-ALC 2/20 14 
NGlNEEKING LIMITED 

78 
50'00 165iAM 151 

'I)eci\ion~ : The Commtrtee noted that on the recomrnendat~on of DlPP UO Note No. 12/88/2014- 
ISW/78 dated 24.06.2014, the Corrlrntttee decided to ask  the following information from th? firm:- 



meters also in addition to  i t s  weight. 

(iii) Detailed calculations for the quantity of import item supported by length and number of 
tubes in the export product 

ase is deferred t o  05.08.2014. 

( i )  Information in respect of SI. No. 3,4 & 5 of Standard Deficiency Format. 
(ii) Quantity of import item in meters also in addition to its weight. 
(iii) Detailed calculations for the quantity of import item supported by length and number of tubes 

in the export product 
Case is deferred t o  05.08.2014. 

80 which actually pertains to  MSME. The Committee further noted that firm's clarification on type of 
export (whether physical export or deemed export against invalidation letter t o  EPCG license) has, 
been sought vide DES-I letter dated 19.06.2014 which has not been received till date and decided the 
following: 
(i) t o  send firm's application to  MSME for examination and comments; 
( i ~ )  to wait for firm's reply. 
Case is deferred to 05.08.2014. 

O'TI-IERSON Meet No/Date:7180- Status: 
UMI SYSTEMS LTD., ALC2i20 14 Deferred 

- "  
24.06.2014 - -  - 
~ i c ~ o i ~ a t e : 0 5  1 0385726- ~ e f e r  ' 

50100 1 641AM 1 5: 4/040/00046iAM 151 05.05.20 14 Date.05 08.20 14 

1)ecision : The Comnlltt 
S I 

e firm's ai~pl~cation has been sent to C&PC on 19 06 2014 
which actually pertains to MSME. The Committee further noted that firm's clarlf~cat~on on type of 
export (whether physical export or deemed export against invalidation letter t o  EPCG license) ha 
been sought vide DES-I letter dated 20.06.2014 which has not been received till date and decided th  
following: 
(I) t o  remind C&PC for their comments; 



Deferred 

8 7 
ISW/82 dated 24.06.2014, the Comm~ttee decided t o  ask the following information from the firm:- 

(i) Information in respect of SI. No. 6 & 9 of Standard Deficiency Format-export product wise. 
(ii) Brass Bar blank size and weight thereof supported by size & weight of component to be 

manufactured -export product wise. 
(iii) Cutting allowance and end cutting loss on brass bar 
se is deferred to  05.08.2014. 

Case No.:2/4/XO-ALC212014 Party Naine: SCREEN-0-TEX hleet No) L>ate:7/80- S t i ~ t u ~ :  
( I'YLILA) P \ ' l  .1,7'D. +21>C2 '20 14 1)efc.l.s.etl 

I4 .06 .2~1  i -I 

S 

, Ahmedabad. The Committee decided t o  remind RA, Ahmedabad for forwarding the same and the 
copy of co~~imunication t o  firm also for forwarding hard copy of firm's application. Case IS deferred to 

Ilate.05 08.201 4 

tton of DlPP UO Note No. 12/88/2014- 
ation from the firm:- 

(i) Details of import items at SI. No. 1, 4 & 5 and their speciflc use in the export product. 
(ii) Details of import item at SI. No. 10 and to clarify as to whether this is a component or winding 

wire. 
Case is deferred to  05.08.2014 

I l i J  I ilcl R i  \ P i l c  I rc 2,) i f l ~ i .  3 I IOO639;; 1)i.tet 
X S  0 i 'XU 0'0 UO 144 \21 i 5 .j I S i 04U 0 0 0 2 0  421 1 7  O X  05 70 1 I 1 ) d t ~  05 08 201 4 

Decision : The Commrttee noted that the firm's appl~catlon has been sent t o  DlPP on 20.06.2014 for 
or expediting their comments. Case is  



examination and comments and decided to remind DHI for expediting their comments. Case is 

for examination and comments and decided to remind C&PC for expediting their comments. Case is 
deferred to 05.08.2014. 

ase No.:26/7/80-ALC212014 Party h a m e  DE NoIDate.7180- 
EVELOPMENT 

- --- "- 

ic.No1Date:OS 10386313 

exam~nation and comments and on the basis of recommendation of Technical A u t h o r ~ t y ,  DHI 
present in the meeting, decided to ask the firm to submit the revised description of the export 
product which should exclude the items in import list and specific ratings and use of export product. 

C ;15c No.:3/7180-.4L,C2/2OI-I KJast> ha t l i e  130 r IL O I L  eet 'vo/Date 7180- Status: 
'U30IzS INDI 4 PVT Deferred 

D(F0KMERLY BAKER 

H 
: 0 501001 40!AM 1 I 

8 0 Decision : The Committe 
19.06.2014 for examination and comments and TA, DHI, present in the meeting has provided inputs, 
in this case. The committee further noted that firm's clarification on type of export (whether physical 
export or deemed export against invalidation letter to EPCG license) has been sought vide DES-I' 
letter dated 19.06.2014 which has not been received till date and decided to wait for firm's reply. 
Case is deferred to 05.08.2014 

ase ho.: l6/7180-AI,C2/2014 



examination and comments and decided to  remind DHI for expediting their comments. Case is  
deferred to  05.08.2014. 

50100 16014M 151 

ccision : The Comm~ 
cxarnirlatron and conlmertts arid decided to rem~i id DHI for expediting t h e ~ r  comments. Case is  

eferred to  05.08.2014. 

IiQ l7ile li1,A f ilc Lic 40 Lhtr i)i 10;86865 Deter 
')3 C l i  30 0500016I i M i i  05 731040~00055 \A4  15 20 05 20 14 Da~e.05 08.2014 

IJecision : The Committee noted that the firm's application has been sent t o  MSME on 20.06.2014 

TSW/93 dated 24.06.2014. the Committee dec~ded to ask the follow~ng information from the firm:- 
Details of import item at Si. No. 7 and to  clarify as to  whether this is  a component or winding 
wire. 

Case is deferred to 05.08.2014. 

r examination and comments and declded to  rem~nd C&PC for exped~t~ng their comments Case IS 

deferted to 05 08 2014 



( ' ;~se No.: 14/7/80-AI,C2/2014 Party Name. STANADI NE hfeet Noillate 7i80- Status: 
/\MALGAMA'I IONS PV'T. ALC212014 Deferrecl 
1~7- r )  24 06.201 4 

I I (J  File ItL 4 I I I L  L I C  NoiDate.0410 15821 2 Defer 
01 XO 050 00 15 1 \ \ 1  1 ;  O J  24  040 00075  4\l I 77 05 10 14 I>atc 0; OS 20 1-1 

Decision : The Cornrn~ttee noted thal the f~rrn's appl~cation has been sent to DlPP on 20 06 2014 
95 wh~ch actually pertalns t o  DHI. The Comm~ttee further noted that flrm's clarrf~cat~on on type of 

export (whether physical export or deemed export aga~nst ~nval~dation letter t o  EPCG llcense) has 
been sought vlde DES-I letter dated 20.06.2014 wh~ch has not been rece~ved t ~ l l  date and dectded the 
following: 
( I )  to  send frrm's appl~cat~on to DHI for examlnatlon and cornments; 
( 1 1 )  to  wait for firm's reply. 
Case is deferred to  

C asr No.: 17/7/80-~21,C'2/2014 f 'd~ty  'Uar-ne W5h - A l3C h2ci.i \ O  Lh~tc 7 SO- a t i ~ t l t h :  

1 3 ~  I I < I \ C J ~  L I A I I  I i I )  i t (  2 201 l \P [ ) I  01ed 
24 00 2L) 14 

HC) I lie 
0 1 /80/050100 154/A;vl 151 

Decision : The Committee 
Author~zatron No 0410150484 dated 03.10.2013 rat~fred In NC meet~ng No. 5/80 dated 27 05.2014 
on the basts of UlPP IJ  0 Note No 12/88/?014-TSWI96 dated 24 Of, 2014 wh~ch are as i lntfe~ 

90 I Word5 "Cy i~nd r~~a l  liollrr' may be yref1xc.d wrth t t i ~  desrr~pt~on of export piodui l  
2 Net weight of export products may be spec~f~ed as 19251 I<gs. 
3 .  Word "Relevant" may be prefixed and words " 61.55 mm x 9 05 mm" may be suffrxed w ~ t h  

the description of import item at SI. No. 1. 
4 Quantlty of Import Item at S1 No. 1 may be allowed as 23.274 MT as 1.944 Kgs./Kg. content 

In the export products after tak~ng 20 % recovery from scrap. 
i Import items at SI No 2 & 3 may be allowed on net t o  net basis with accountability clause 

RLA rnay take necessary actlon accordingly. 

Case h0.:IN/7IHO-~\LC2i2014 Party Name: Tli \h 1 Eli INDIA hilcct NoiJ>ate.7/80- Status: 
P R I V  \TE LIXIITF[) A 1 .C2120 14 Deferred 

24 06 2014 

I[(.) 1-1Ie K I  A f 11c LIL No/l>ate.3 1 10064 138 D e k ~  
o i 180/050/00 I 55/ \b115/ 3 I /83/040/000~7/ \nzlsi 28 05 20 14 Dntc.05 08 20 I I 

07 Ilecision : The Committee noted that on the recommendat~on of DlPP UO Note No. 32/88/2014- 
TSW/97 dated 24.06.2014, the Committee decided to  ask the following lnformation from the firm.- 

1. lnformation in respect of SI. No. 3,4, 5, 11 & 12 of Standard Deficiency Format, export product 
wire. 

2. Size s( weight of 1 No. of Blank sheet required for each export product supported by its size. 
Case is deferred to  05.08.2014. 

"8 Case No.:20/7/80-1\L,C2/2014 Pa114 h 'a~ne  EDhl-f'/\PYT Meet NoiDate.7i80- Statu\: 
l l P l ' \ ! l  I I I I I  A l ( 2 2 0 1 - 1  I?rsfcr! c ~ t f  

i 



50 00157 Ak115' 

Decision : The Comm~ttee noted that the firm's appl~catlon has been sent t o  DIPP on 20.06.2014 for 
amination and comments and decided to  remind DIPP for expediting their comments. Case is  

I Case No. AIR-61 / M / s  United / HQF.No.01/80/050/00397/APJ110/DES.I / Lic. No. & / 

Decision : The Committee noted that the firm has been asked to  furnish a certificate from the duly 

authorised officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum and Natural 

Gas, Government of India, to the effect that the said imported goods are required for petroleum 

operat~ons, v~de letter dated 20.06.2014 followed by e-maii dated 20.06.2014 but the firm has not 

furnished the aforesaid certificate and decided to  remind firm by reiterating the above said fact. The 

Committee further decided t o  send a copy of the communication that would be made in this regard to 

Directorate of Hydro Carbon. Case is deferred to  05.08.2014. 

Drilling Tools 

Ltd., Delhi 

1 Case No. AIR-49 1 M s .  Larsen 

i I & Toubro 

RA.F.No.O5/24/040/00318/AM10 

Revision o f  norms 

/ Meeting No. 07/15 1 Ltd., Mumbai  

date 

0510249707 

dt.22.09.2009 

Date: 24.06.2014 

date 1 
RA.F.No.O3/95/040/00712/AM 10 

Amendment in  quantit ies / addit ion o f  

additional import  items i i 
Decision : The Committee noted that the firm's reply dated 07.06.2014 has been sent t o  DHI on 

20.6.2014 for examination and comments. The Committee further noted that the firm has been asked to 

furr~ish a certificate from the duly authorised officer of the Directorate General of Hydro Carbons in the 

l?/linistry of Perroleulrl and Natural Gas, Governnlent of India, to the effect t h a t  the said imported goods 

are required for petroleum operations, vide letter dated 20.06.2014 followed by e-mail dated 

20.06.2014 but the firm has not furnished the aforesaid certificate and decided to  remind firm by 

reiterating the above said fact. The Committee further decided to  send a copy of the communication 

that would be made in this regard t o  Directorate of Hydro Carbon and wait for DHl's comments. Case is 

deferred to  05.08.2014. 



S.No.163 

Ilecision : The Committee noted that firm has not replied to deficiency letter dated 03.02.2014 

followed by reminders dated 27.03.2014, final reminder dated 07.05.2014, e-mail on 09.05.2014 and 

decided to  await reply of f irm for further 15 days. Meanwhile, the firm has intimated vide their letter 

dated 13.05.2014 that they have not received DES-1's letter dated 20.3.2014. After that DES-I has sent 

the letter dated 20.3.2014 alongwith MSME UO Note NO. 30(168)/11-ME dated 08.10.2012 vide i t s  

letter dated 24.6.2014 and requested to  expedite their reply. Case is deferred t o  05.08.2014. 

Case No. AIR- 

Date: 

24.06.2014 

M/s. Echaar 

Equipments Pvt. 

Meeting No. 

0 7 l l i  dt.16.02.2012 

Request for revision of norms 

Ltd., Thane 

Ilecision : The Committee noted that firm's representatives have attended PH on 18.2.2014 and they 

have been asked furnish requisite information but the firm has not furnished the same. The Committee 

further noted that a reminder dated 07.5.2014 and a message through e-mail on 09.5.2014 have also 

been sent for expediting their comments but till date no reply has been received from the firm. The 

Committee decided to  send final reminder t o  firm failing which the Committee would be constrained to  

reject their case with direction to  pay the Custom Duty and applicable interest for regularization of the 

license. Case i s  deferred to 05.08.2014. 

S.No.165 

Ilecision : The Committee noted that the firm's reply has been sent t o  DHI on 17.6.2014 for 
examination and comments and a reminder dated 17.6.2014 has been issued to  DHI for expediting their 

comments and decided to wait for DHI comments. Case is deferred to  05.08.2014. 



/ Case No. AIR-131 / M/s. ISGEC / HQF.No.01/80/050/00011/AM13/DES.I / L ic  No. & 

1)~'cisioii : The Committee dec~ded to ask f~rrn to furnish ~r i format~on In respect of po~rl t  No 14 of 
Standard Defic~ency Format on the recommendat~on of DlPP representative present In the meeting. 

Case 1s deferred t o  05.08.2014. 

Heavy 

RA.F.No.O5/23/040/00477/AM12 

Request for  revision of norms 

/ Case No. AIR-132 M I S .  A Plus 

date 

0510319555 

dt.06.03.2012 

1 / Projects & 

HQF.No.01/80/050/01091/A1\/106/DES.I Lic. No. & I date 

I Meeting No. 07/15 1 Technology 

Date: 24.06.2014 1 (P) Ltd-, Pune I Request fo r  Fixation o f  norms I dt.17.11.2005 

Decision : The Committee noted that the firm has been asked t o  furnish ( i )  a certificate from the duly 

authorised officer of the Directorate General of Hydro Carbons in the Ministry of Petroleum and Natural 

Gas, Government of India, to the effect that the said imported goods are required for petroleum 

operations, vide letter dated 17.06.2014 followed by e-mail dated 20.06.2014 and (ii) information in 

respect of SI. No. 3,4,5,6,8,9&11 of SDF export productwise but the firm has neither furnished the 

aforesaid certificate nor requisite information and decided to  remind firm for forwarding the requisite 

iniormatiori and aforesaid certificate by reiterating the above said fact. The Committee further decided 

to send a copy of the communication that would be made in this regard to Directorate of Hydro Carbon. 

Case is  deferred to 05.08.2014. 

S.No.168 - 
p a s e  No. A/R-134 I M/s M i c r o -  I HQF.No.01/80/050/00377/AI\A12/DESSI / L i c  No. & ] 

'Tech C.N.C. 

Decision : The Committee decided to  reject firm's request on the basis of DHI UO No. 3(81)/12/TSW(B) 
dated 11.06.2014 (Copy to be forwarded to  RA and firm). 

[?LA inay take necessary action accordingly. 

S.No.169 

/ Case No. AIR-135 1 M/s. Micro-  I HQF.No.01/80/050/00155/AM13/DESI / L i c  No. & I 
Tech C.N.C. 

Ltd., Hosur(TN) RA.F.No.07/24/040/00009/AM13 

Request fo r  r%vision o f  norms 

date 

0710087899 

dt.26.04.2012 



llecision : The Committee decided to reject firm's request on the basis of DHI UO No. 3(81)/12/TSW(B) 
dated 11.06.2014 (Copy to be forwarded t o  RA and firm). 

RLA may take necessary action accordingly. 

S.No.170 

Decisiotl : The Committee dec~ded to reject f~rm's request on the basis of DWI UO No. 3(81)/12/TSW(B) 
dated 11.06.2014 (Copy to be forwarded to RA and firm). 

RLA may take necessary action accordingly. 

Case No. AIR- M/s. Xomox 

137 1 Sanmar Ltd., 

Meeting NO. Chennai 

I3ecision : The committee noted that the firm's request was considered in Meeting No. 38/11 dated 

22.02.2011 and in the said meeting, i t  was identified that items of export as well as items of imports are 

valves and on the recommendation of DlPP representative present in the meeting, the firm had been 

asked to clarify the manufacturing operations /activities involved on imported valves and a detailed 

calculations/basis for the quantities of import iterns, vide letter No. 01/80/OSG/00670/AMll/DESSI/4644 

dated 07.03.2011. In subsequent Meeting No. 7/12 held on 28.06.2011, the Committee re-observed that 

the export and import items are same. Later on, in the meeting No. 10112 dated 09.08.2011, the 

Committee rejected the case on the ground that the firm's export & import items are same and there is 

no manufacturing activity involved because upon manufacturing a new product with distinctive name 

should come into existence. The decision of Committee was conveyed vide letter no. 

01/80/050/0067O/AM11/DES-1/2557 & 2558 dated 15.9.2011 to the firm. The firm vide their letter 

da-ted 13.08.2013 firm has informed that the process carried out on the imported valves at their factorv 

involved fitting indigenously procured Actuators, Gear Boxes where required and subsequent assembly. 

After that all the valves were physically inspected, Hydro tested and reassembled. As per their said letter 

the process of manufacture is incomplete till the Valves met contractual specifications as per the 

purchase order from the customer. The firm has requested to  ratify the norms justifying that it is not 

correct t o  construe that the export & import items are the same and there i s  no manufacturing activity 

involved because upon manufacturing a new product with distinctive name should come into existence. 

They have further submitted that in their case Hydro Testing was inextricably connected with 

07/15 

Date: 24.06.2014 

manufacturing process and qnt i l  it was carried out, manufacturing process was incomplete . They 

HQF.No.01/80/050/00670/AM11/DES.I 

RA.F.No.O4/24/040/00247/AMll 

Lic. No. & 

date 

0410120050 

Ratification of norms 

, 
dt.23.12.2010 



further emphasized Hydro testing itself amounts t o  manufacture and fitting of Actuators and fitting of 

Actuators, Gear boxes and reassembly of valves to meet Hydro Test requirements are manufacturing 

activities. After that they have informed that they have paid customs duty and applicable interest and 

also informed that they are representing before the PRC, vide their letter dated 04.11.2013. After that 

they have requested for 'Personal Hearing', vide their letter dated 09.01.2014. The firm has been 

granted 'PHI on 24.6.2014 which has been attended by the firm's representative. During the meeting 

they have submitted that they have indigenously procured goods which had already been declared in 

the ANF 4A submitted by them for the purpose of obtaining Advance Authorisation. On scrutiny of the 

documents, it was found that the at point No. 15 of the ANF 4A submitted by them, they have declared 

that they are not procuring indigenous item for their export product. The NC-1 has also clarified them 

that a Duty Remission Scheme enables post export replenishment/remission of duty on inputs used in 

export product {Para 4.1 of FTP(2009-14) and as Para 9.36 of the FTP(2009-14)), "Manufacture" means 

to make, produce, fabricate, assemble, process or bring into existence, by hand or by machine, a new 

product having a distinctive name, character or use and shall include processes such as refrigeration, re- 

packing, polishing, labelling, Re-conditioning repair, remarking, refurbishing , testing, calibration, re- 

engineering, Manufacture, for the purpose of FTP shall also include agriculture, aquaculture, animal 

husbandry, floriculture, horticulture, pisciculture, poultry, sericulture, viticulture and mining. The details 

of export and import items submitted against the said AA are as under: 



SI.No. ITCHS Export Item Name. 
Code 

L FOBIFOR (in Currency of 
~Qty iUOM 

FOBIFOR (Rs.1 realisation, 

61/0- lndustrial valves (Cast 
84818030 Body) - Gate valves 

90.000 ,Number 9401944.00 207778.00 US Dollars 

61/0- lndustr~al valves (Cast ' 
84818030 Body) - Check valves 

16 000 Number 4018256.00 88801.00 US Dollars 

61/0- lndustrial valves (Cast 
84818030 Bodv) - Globe valves 

12.000 'Number 402856.00 8903.00 US Dollars 

4 84818030 
61/0- lndustrial valves (Forged 

85.000  u umber 775280.00 17133.00 US Dollars 
Body) - Gate valves 

6118- lndustr~al valves (Forged 
84818030 Body) - Check valves 

23.000 Number 47708.00 1054.00 US Dollars 

1 Body), 40.00 US o,oo 
84818030 800Lb. l/Z1', 

4.000 Number 1,862.00 
Dollars 

A105/Trim 1, BB, SW 

lobe valve (Forged 

2 Body), 33.000 Number 19,006 00 
412.00US o0 

84818030 BOOLb, 1 / Z t 3 ,  Dollars 



Gate valve (Forged 

6 Body), 
84818030 1500Lb 3.000 Number 3,672.00 

80.00 US 0,00 
Dollars Qt Y 

Globe valve (Forged 

7 Body), 
642.00 US O,Oo 

84818030 800Lb I", AlOS/Trirn 
42.000 Number 29,633.00 

Dollars Qt Y 

1, SW 

Globe valve (Forged 

Globe valve (Forged 

9 Body), 1,008.00 US o.oO 
84818030 800Lb 1". AlOS/Trim 

57.000 Number 46,508.00 Dollars Q ~ Y  

1,013.00 US o,oO 
42.000 Number 46,767.00 

Dollars Qtv 

165.000 Number '225,701.00 
4,891.00 US o.oo 
Dollars Q ~ Y  

AlOS/Trim 5 SW 

Globe v ~ l v e  (Forged 

Globe valve (Forged 

14 Body), 1,246,912.0 27,019.00 
84818030 2500Lb I", F22/Trirn 

233.000 Number 
0 US Dollars 

5, SW, WB 

Checlc valve (Forged 

15 Body), 2.000 Number 1,037.00 
22.00 US 

84818030 800Lb 1". A105/Trim Dollars 
1, SW 

Check valve (Forged 



Check valve (Forged 

17 Body), 3.000 Number :12,330.00 
267.00 US o.oO 

84818030 2500Lb I", Dollars Qtv 

AlOS/Trim 1, SW 

Gate valve (Forged 

18 Body), 6.000 Number 8,063.00 
175.00 US o.oO 

84818030 800Lb 11/2", Dollars Qtv 

AlOS/Trim 1, SW ! 
-- * - -  

Gate valve ( ~ o r ~ e d  

19 'Body), '292.00 US o,OO 
84818030 800Lb l l / 2 " ,  

9.000 Number 13,477.00 
Dollars Qtv 

Gate valve (Forged 

Globe valve (Forged 

21 Body), 3.000 Number 3,801.00 
82.00 US o.Oo 

84818030 800Lb 11/2', Dollars Qtv 

Globe valve (Forged 

22 Body), 87.000 Number 1202,519.00 
4,388.00 US o,Oo 

84818030 1500Lb l l / 2 " ,  Dollars Qtv 

Globe valve (Forged 

2 3 Body), 86.000 Number 185,745.00 
4,025.00 US 'o.oO 

84818030 1500Lb 11/2", Dollars Qtv 

AlOS/Trim 8, SW 

Globe valve (Forged 

24 Body), 1,154.00 US O,oo 
84818030 2500Lb 11/211, 

6.000 Number 53,276.00 Dollars Q ~ Y  

F22/Trim 5,SW, WB 
"- 

Check valve (Forged 
67.00 US 0,00 

3,000 Number 3,100.00 Do,lars Qtv 

F22/Trim 8, SW 

Globe valve (Forged 



Body), 
28 84818030 800Lb 11/2", 

761.00 US o.oo 
3.000 Number 35.133.00 Qtr 

AlO5/Trim 1, SW, 
bare stem 

Gate valve (Forged 

Body), 
29 84818030 1500Lb 11/2", 

3,232.00 US o,Oo 
12.000 Number 149,172.00 Dollars Q ~ Y  

A105/Trim 8, SW, 
'bare stem 

Globe valve (Forged 

Body), 
30 84818030 1500Lb 11/2", 12.000 Number 147,156.00 

3,189.00 US o.oO 
Dollars Qtv 

A105/Tr1m 8, SW, BB, 
bare stem 

Globe valve (Forged 

Body), 
3 3 84818030 24" 300# WCB BW 1.000 Number 301,175.00 

6,526.00 US o,oo 
Dollars Qt v 

LPBB S.CIiECK-TRS- 
IBR 

Check valve (Cast 

Body), 
34 84818030 20" 300# WCB BW 1.000 Number 235,948.00 0.00 Q ~ Y  

5,113.00 US 
Dollars 

LPBB S.CHECI(-TR8- 
IBR 

Globe valve (Cast 

3 5 Body), 1,198.00 US o,oO 
84818030 4" 600# WCB BW 

3.000 Number 55,291.00 
Dollars Qtv 

LPBB GLOBE-TR5-IBR 

Globe valve (Cast 

3 6 Body), 803.00 US o.oo 
84818030 12.5" 600# WCB BW 

4.000 Number 37,053.00 
Dollars Q ~ Y  

LPBB GLOBE-TR1-IBR t 



2" 600# WCB BW 
LPBB GLOBE-TR1-IBR 

Globe valve (Cast 

38 Body), 4.000 N u m b e r  52,028.00 
1,127.00 US o.oo 

84818030 3" 600# WCB BW LP Dollars 

Check valve (Cast 

LPBB S.CHECK-TR1- 

LPBB S.CHECK-TR1- 

4818030 4'' 300# WCB BW 
LPBR GATE-TR1-IBR 



LPBB GATE-TR8-IBR 

Gate valve (Cast 

48 Body), 2.000 Number 310,246.00 
6,723.00 US O.oo 

84818030 20" 300# WCB BW Dollars 
LPB GTE-TR8-W/ACT 

Gate valve (Cast 

49 Body), 8,216.00 US O,Oo 
84818030 24" 300# WCB B W  

1.000 Number 379,168.00 
Dollars Qtv 

LPB GTE-TR8-W/ACT 

Gate valve (Cast 

5 0 Body), 408.00 US 0,00 
84818030 4" 3001: WCB BW 

2.000 Number 18,814.00 Doilars 

LPBB GATE-TR8-IBR 

Gate valve (&st 

Body), 
53 84818030 22" 150t? WCB BW 2.000 Nurnber 231,245 00 

5,011.00 US 
Dollars 

0 00 
LPBB GATE-TR8-IBR, 

W I G  

Gate valve (Cast 

Body), 
54 84818030 26" 150# WCB BW 2.000 Number 480,698.00 

10,416.00 o.OO 
US Dollars QtY 

STD LP GATE-TR8 
W/ACT 

Gate valve (Cast 

5 5 84818030 Body), 21,026.00 o,oo 
28" 150# WCB BW 

3.000 Number 970,335.00 
US Dollars 

LPB GTE-TR8- W/ACT 

Gate valve (Cast 

56 Body), 630.00 US o.oO 
84818030 5" 150# WCB BW 

3.000 Number '29,086.00 
Dollars 

LPBB GATE-TR8-IBR 

Gate valve (Cast 
Body), 955.00 US 0,00 

5 7 84818030 
6" 1508 WCB BW LPB 

3.OUO Number 44,060.00 
Dollars 



Gate valve (Cast 

59 Body), 5,373.00 US o.oo 
84818030 4" 600# WCB BW 

18.000 Number 247,947.00 
Dollars Q ~ Y  

PBB GATE-TR1-IBR 

84818030 2" 600# WCB BW 
LPBB GATE-TR1-IBR 

Gate valve (Cast 

Body), 
6 6 84818030 48" 1508 WCB OW 1.000 Number 

1,134,510.0 24,583.00 O o O  
0 US Dollars Qtv 

LPBB GATE-TR8-IBR, 

PBB S CtiECK-TR8- 
IBR 



The Technical Authorities, present in the meeting, examined the firms representations and 
submissions and concluded before the Chairman, NC-1 that no manufacturing activity is involved in 
this case and the valves for boiler applications imported are already Hydro-tested under Indian Boiler 
Regulations(1BR) in the country itself where the valves are manufactured. As per Policy Circular 
No.50/2009-2014 (RE 2010) Dated: 28th December, 2011, "Deemed exports benefits are admissible 
in terms of paragraph of 8.2 of FTP, i f  goods are manufactured in India. In the case of non mega power 
projects, for instance, if capital goods such as boilers, turbines, generators (BTGs) are being supplied 
to project authorities, then deemed export benefits are admissible only if such BTGs are manufactured 
in India. If these are imported and supplied a s  such, then such supplies do not amount t o  deemed 
exports, and hence deemed export benefits will not be admissible". On the aforesaid backgrounds 
the Committee decided t o  reject their case. 

RA may take necessary action accordingly. 

/ Case N o  AIR--141 / MIS. Reference / HQF.No.01/80/050/00170/AM14/ I Lic. No. & date / 
received f rom DES.1 

DGFT, RA.F.No.O3/95/040/00190/AM14 0310738812 

of M/s. Request fo r  amendment o f  impor t  dt.24.06.2013 

I / Ltd.. Mumbai  I ITC(HS) code of impor t  i t em 51. No. / I 
1 i 1 8.9, & 10  o f  norms 1 I 
Ilecision : The Committee noted that Addl. DGFT, Mumbai letter has been sent t o  DlPP on 11.02.2014 

for examination and comments. After discussion, the Committee in its earlier meeting decided to  refer 

the case to  Policy -It section for their comments / views on ITC(HS) code of import item at SI. No. 8,9, & 

10 of norms on 07.05.2014 followed by reminder dated 17.06.2014. The Committee further noted that 

the case is under examination PC-II Division and decided to  remind them for expediting their inputs. 

Case is deferred to 05.08.2014. 

lmpex Pvt. 
-- .- 

RLA No.O5/24/040/00007/AM 147~~~;:35 1414 ____I dt.11.04.2013 

Revision of Norms. --- _ -  --- _- -- ---- - -_ - - -- _ - -L - 

ilecisiou : The Committee noted f ~ r m  has appl~ed for the i.ar~ficarion of !lourns subject AA to KA, CLA, 

New Delhi o ~ !  04.04 2013 which was received In DES-l cnZq0(1.2Gp. Their application was forwarded to 
i ~#l 
t' 



DlPP for examination and comments. The Technical Authority, DlPP vide their 1.d. No. 12/31/2013- 

TSW/4O date 06/08/2013 has requested Norms Committee-l t o  ask the firm to  furnish information in 

respect of difference in export and import items with details of manufacturing operations on import 

items., use of export & Net weight of other inputs in export products, imported or indigenous, if any. 

The Committee accepted DIPP's request and a letter dated 10.9.2013 had been issued in this regard. The 

firm replied and provided information vide letter dated 25.09.2013. After considering the information 

provided by the firm the NC-I ratified norms of subject AA on the basis of DlPP UO.No. 12/84/2013- 

TSW/2O dated 29.10.2013 in its meeting No. 16/14 dated 29.10.2013 and conveyed the same vide letter 

No, 01/80/50/00193/AM14/DES-1/2013&2014 dated 18.11.2013.. The details of the Import items and 

export item is as under: 

10- Moly Shield / Mirror 
,220.000 ,K.G ,2167000.00 ,39400.00 US Dollars 

,1100000pcs.) i , 8 

3 

i 

Details of items sought to bc inlportet! rlarty free under- the Autl.~orisr\tlon~ 

ITCHS 
SI.No. 

Code 

Total 
Import Limiting F 

CI F 2exemption 
Item Qty (ValueIQ 

(Currency) from Customs 
Name. 

duty 

Moly 
33,000.00 

1 81029900 Shield / 220.000 K.G 414,784.00 Value & Qty 
US Dollars 

Mirror 

Export wise Import Item Details 

SI.No Export SI.No CIF In(Foreign Currency) 

220.000 K.G 1815000.00 33000.00/US Dollars 

Total 1,815,000.00 



The firm vide their letter dated 01.01.2014 informed that they have completed the export obligation 

against the applications applied before ratification and requested to  allow CLA to issue the Licenses as 

per old description of import and export item against their pending applications applied before NC-I for 

ratification. Later on vide their letter No. SIPL/2013-14/DGFT/1414-2 dated 04.02.2014 forwarded copy 

of some shipping bills which show the description of export item which they have already exported and 

also made a representation against the NC-i decision vide their letter dated 29.01.2014. The Committee 

further noted firm's submission that they have no problem in accepting the decision of NC- I meeting 

No. 16/80 dated 29.10.2013 i.e. suffixing the word "Unannealed" with the description of import item 

and the word "Annealed" with the description of export product the firm. The Committee after taking 

inputs from 'Technical Authority decided to ask the firni to furnish duly filled in and certified A.K.E.l form 

by Centrai Excise officer which shows t h a t  !hey have already made export after annealing the imported 

items. But the firm has not forwarded the A.R.E.l form and instead of A.R.E.l form they have supplied 

photo copy of data verified/certified by the Supdt. , Custom and Central Excise, Range-5, Division-1, 

Noida. The NC-1 have not accepted the aforesaid document and asked the firm t o  furnish own copy of 

A.R.E.l in which it is shown that the export item is annealed, even if supplies have already been made, 

vide letter dated 17.06.2014. The firm has not supplied the same and in the absence of i t  and keeping in 

view on Policy Circular No.50/2009-2014 (RE 2010) Dated: 28th December, 2011, i.e.,'Qeemed exports 

benefits are adrnissible in terms of paragraph of 8.2 of FTP, if goods are manufactured in India. In the 

case of non mega power projects, for instance, if capital goods such as boilers, turbines, generators 

(BTGs) are being supplied to  project authorities, then deemed export benefits are admissible only if such 

BTGs are manufactured in India. If these are imported and supplied as such, then such sup~ l ies  do not 

amount t o  deemed exports, and hence deernebexport benefits wil l not be adrn.issibleU, the 

Committee decided to reject firm's request as in this case eariy process of manufacturing is Annealing' 

as explained by Technical Authority in the meeting. 

RA may take necessary action accordingly. 

li)catisisa : The Comm~ttee dec~ded to  rat~fy norms as per the earlier Advance Author~sation No 
3210037368 dated 27.02.2008, as requested by the firm in its letter dated 07.11.2013. in this case the 
RA may verify the quantity of export items and import items accordingly 

RLA may take necessary action accordingly. 

Case No. AIR-04 

L 

M/s. Tema India 

Ltd., 

~QF.~o.01/80/050/00434/AM12 

1DES.I 

Lic. No. & date 



RLA may take necessary action accordingly. 

S.No.176 

Brothers Pvt. Ltd., 

%)ccisioal : The Committee decided to modifylfixed norms on the basis of DC(MSME) U.O. Note No. 
30/18/14-ME dated 19.05.203.4 which are a s  under: 
Import may be allowed as 2.04kg/kg content in the export product. 

0310673988 

dt.02.01.2012 

Meeting No. 07/15 

Date: 24.06.2014 

RLA may take necessary action accordingly. 

lPecision : The Committee decided to  ratify norms on the basis of DlPP U.O. Note No. 1218812014- 
TSWlO4-AIR dated 24.06.2014 which are as under: 

1. Description of export items may be modified as under: 
"Heat Exchangers, Equipment No. 121-E-106,235-E-OSA/B/C/D/S, 

235-E-033, 235-E-034, 235-E-041,235-E-042A/B, 235-E-044, 
235-E-045A/B, 235-E-o54A/C,235-E-O54B/D, 235-E-009A-H, 
235-E-032A-H, 137-E-001, 137-E-0161237-E-016" 

2. Total net weight of export items may be specified as 1574.87 MT 
3. Quantity of import item at SI. No. 1 may be allowed as 251 Nos. on net t o  net basis. However, 

duty free weight of the item may be allowed as 332.656 MT as 1.247 Kgs./kg. content in export 
products after taking 20 "/o recovery from scarp. 

Rli.F.No.03/95/040/00814/AM12 

Request for  fixation of norms 

1 Case No. AIR-10 M / s  Saraswati / HQF.No.01/80/050/00011/AM11 / L i c  No. & date / 

TSW/10-A/R dated 24.06.2014 which are as under: 
1. Weights of import items at SI. No. 3, 9, 16, 24 & 31 may be modified as 120 Kgs. each and 

quantities of these items may be allowed as applied for on net to net basis with accountability 
clause. 

2. No change is recommended in the weights of import items at SI. No. 2, 8, 15, 23, 30 & 39 as the 
weight of these items have been reduced after taking 20 % recovery from scrap. 

Meeting No. 07/15 

RLA may take necessary action accor$igly, 

dt.07.04.2010 

Decision : The Committee decided to modify norms on the basis of DlPP U.O. Note No. 12/88/2014- 

Industrial 

Syndicate Ltd., 

1DES.I 

RA.F.No.O5/24/040/00545/AM10 0510262027 



1 / i tem N o 2  and import  i tem No.3 o f  

TSW(B)19 dated 13.05.2014 (Copy t o  be forwarded to  firm and RA). 

I I 

RLA may take necessary action accordingly. 

~ ' i o r t ~ ~ s  

1 Case No. AIR-18 1 M/s. L & T - I HQF.No.01/80/050/00118/AMll/DE 1 Lic. No. & date 1 

Decision : The Committee decided to  reject the firm's request on the basis of DHI U.0.3(81)/10- 

Decision : The Committee noted that firm has not replied to  deficiency letter dated 29.05.2014 and 

decided to remind firm for furnishing their replylrequisite information. Case is deferred to  05.08.2014. 

1)ci'ision : The Committee noted that the firm's request has been forwarded to  DHl on 02.05.2014 

which actually pertains to DIPP ar id  d e c ~ d e d  to forward the sarne to EIPP for exan-iination and 

comments. Case i s  deferred t o  05.08.2014. 

S.No.181 

/ case  No. AIR-20 / M/s Raulimex / HQF.No.01/80/162/00266/AM14/DE ( Lic No. & date 
I / Industries Pvt.  i 5.1 

Ltd., Mumbai  RA.F.No. 0310748689 

Request fo r  modification of SlON C- dt.06.09.2013 



Blecision : The Committee decided to  reject the firm's request on the basis of DHI U.O. 01(06)/13- 

TSW(B)6 dated 27.05.2014 (Copy to  be forwarded to  firm and RA). 

RLA may take necessary action accordingly 

S.No.182 

/ Case No. AIR-21 I M/s. Toshiba / HQFF.No.01/80/050/00235/AM14/DE I Lic. No. & date 

3(35)/13/TSW(B) dated 16.06.2014 (Copy to  be forwarded to  firm and RA). 

Meeting No. 07/15 

Date: 24.06.2014 

RLA may take necessary action accordingly. 

Decision : The Committee decided to  ratify norms of subject AA on the basis of DHI U.O. No. 

JSW Turbine 

and Generator 

Pvt. Ltd-, 

S.No.183 

RLA may talte necessary action accordingly. 

S.1 

RA.F.No.04/24/040/00078/AM14 

Request for  ratif ication o f  norms 

Meeting No. 07/15 

Date: 24.06.2014 

1 Case No. AIR-23 1 M/s. Toshiba I HQF.No.01/80/050/00234/AM14/DE I Lic. No. & date I 

0410147923 

dt.11.07.2013 

Case No. AIR-22 HQF.No.01/80/050/00255/AM14/DE M / s  Toshiba 

Decision : The Committee decided to  ratify norms of subject AA on the basis of DHI U.O. No. 

3(35)/13/TSW(5) dated 16.06.2014 (Copy to be forwarded to firm and RA). 

JSW Turbine 

and Generator 

Pvt. Ltd., 

3(35)/13/TSW(B) dated 16.06.2014 (Copy to  be forwarded to  firm and RA). 

Lic. No. & date / 

Meeting No. 07/15 

Date: 24.06.2014 

RLA may take necessary action accordingly. 

S.No.185 

S.1 

RA.F.No.04/24/040/00042/AM14 

Request fo r  ratif ication o f  norms 

0410146764 

dt.03.06.2013 

Decision : The Committee decided to  ratify norms of subject AA on the basis of DHI U.O. No. 

JSW Turbine 

and Generator 

Pvt. Ltd., 

S.1 

RA.F.No.04/24/040/00080/AM14 

Request fo r  ratif ication o f  norms 

0410147928 

dt.11.07.2013 



r Case No. AIR-24 
I 

dated 18.06.2014, the Committee decided to ask the following information from the firm:- 

I 
I 

~ e e t i n g ' ~ o .  07/15 

Date: 24.06.2014 

2. Composition / Detail of each set of export item 

M/s. Precision 

3, Actual Quant~ty of roller chain Model (Import item at Sl. No.3) required for one unit of 

Decision : The Committee noted that on the recommendation of DElT letter No. 17(3/2014-IPHW 

Automat~on 

and Robotics 

Indi Ltd., 

export product. 

HQF.No.01/80/050/00807/AM14/DE 

4. Wastage involved/claimed and justification thereof. (Copy to be forwarded to firm) 

tic. No. & date 

S.I 

~~.~.~o.31/21/040/00034/AMll 

Request for ratification o f  norms 

Case is  deferred to 05.08.2014. 

3110046899 

dt.11.02.2011 

/ Case No. AIR-31 / M IS .  / ~ ~ ~ . ~ o . O 1 / 8 0 / 1 7 1 / 0 0 0 8 0 / ~ M 1 1 / D E  / Lic No. & date 1 
Truetzschler S.1 I1 
India Pvt. Ltd., 

(formerly as 

for examination and cornmenti The Technical Authority, DIPP [Iresent in the rneel~ng ~nformed 

ommittee that f ~ r m  has not forwardca the complete documents Thr Cori~rnrttee decided to ask the firm 

to furnish complete documents in respect of in the~r request. Case i s  deferred to 05.08.2014. 

M/s. Trumac 

Engineering 

Co. Pvt. Ltd.,) 

Mumbai 

RA.F.No.03/95/039/00001/AM14 

Ratification of norms for annual 0310522293 dt.02.06.2009 I 

'Decision : The Committee noted that the firm application has been forwarded to DIPP on 12.06.2014 

requirement 

S.No.187 

forwarded to DHI on 17.06.2014 for examination and comments. The Committee decided to wait for DHI ' 

comments. Case is  deferred to 05.08.2014. 

I 

i 
i 

Case No. AIR-32 I M/s. Siemens / HQF.No.O1/80/050/00507/AM11/DE 

1 
Meeting No. 07/15 

Date: 24.06.2014 

( Meeting No. 07/15 1 Industries 1 RA.F.No.31/21/040/00111/AM10 - / 3110039520 1 

Lic No. & date 

Decision : The Committee noted that the RA letter dated 22.04.2014 and amendment sheet have been 

Roll~ng Stock 

Pvt. Ltd., 

8.1 1 
RA.F.No.O3/95/040/00592/AMll 

Request for revision of  norms 

0310598354 

dt.22.10.2010 



examination and comments. The Committee decided to  wait for DWI comments. Case is deferred to 
05.08.2014. 

I Case No. AIR-34 I Reference / HQF.No.O1/80/050/00407/AM14/DE / Lic. No. & date / 

dt.07.08.2009 

Decision : The Committee noted that firm application has been forwarded to DHI on 16.06.2014 for 

Request for ratification of  norms Date: 24.06.2014 India Pvt. Ltd., 

received from S.1 I- - -- ---- -- 

Decisiorl : The Committee noted that norms of the subject AA had been fixed after incorporating the 

amendments in the list of import items as per License Amendment Sheet forwarded by RA, Mumbai vide 

their letter dated 23.4.2014. The Committee decided to close the case. 

Meet~ng No. 07/15 RA, Mumbai of 

Date: 24.06.2014 M/s. Larsen & 
Toubt-0 Ltd., 

Mumbai 

RLA may take necessary action accordingly. 

RA.F.No.O3/95/040/00583/AM14 

Request for amendment 

addition of import i tem of norms 

I Case No. AIR-35 I M/s. Life Long 

i 

India Ltd., 

Date: 24.06.2014 

HQF.No.~1/80/050/00482/AM09/DE I Lic. No. & date 

mentioned in bill of Entry 

Decisioai : The Committee noted that firm's request dated 28.05.2014 has been sent to  DHI on 

17.06.2014 for examination and comments. The Committee decided to  wait for DHI comments. Case is 

S.1 

RA.F.No.O5/24/040/00099/AM09 

Description of import item not 

deferred to 05.08.2014. 

0510222158 

dt.13.06.2008 

S.No.191 

Case No. C-04 

Date: 24.06.2014 

Larsen & Tot~bro 

L Ltd., Kolkata 

Decision : The Committee noted that on the recommendation of DHI UO No. 1(04)/14-TSW(B) dated 
16.06.2014, firm has been asked to provide requisite information vide deficiency letter dated 20.6.2014 
and decided to  wait for firm's rep . n Case is deferred to 05.08.2014. ;\ L/' 

d 



1 I I Multispindle automatic machines spares Valve / 

Case No. C-05 

Meeting No. 07/15 

M/s. British Engines 

India Pvt. Ltd., 

Comments. Case is deferred to 05.08 2014. I \ ."' 
: : f \/#-- 

I------- / Date: 24.06.2014 1 Bangalore 

l and its parts" in respect of 100% EOU -reg. 

Decision : The Committee noted that firm's reply dated 30.05.2014 has been sent to  DHI on 

05.06.2014 for examination and comments. The Commiftee decided to remind DHI for furnishing their 




